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PETI TI ONER
U. P. PUBLI C SERVI CE COW SSI ON, ALLAHABAD

Vs.

RESPONDENT:
VI NOD KUVAR SRI VASTAVA & CRS

DATE OF JUDGVENT31/07/1995

BENCH
RAMASWAMY, K
BENCH
RAMVASVWAMY, K

PARI POORNAN, K. S. (J)

Cl TATI ON
1995 SCALE (4)849

ACT:

HEADNOTE:

JUDGVENT:
ORDER

Leave granted.

We have heard the counsel for the parties. The adnitted
facts as transpired from the record are that the Assistant
Labour Comm ssioners are eligible to be prompted according
to Rule 5 of the U P. Labour Service Rules, 1991 to their
guota of 50% The balance 50%shall be filled in by direct
recruitnment. Twenty-three posts are available for pronotion.
The Sel ection Conmittee consisting of menbers of the Public
Servi ce Comm ssion and the Departnental personnel” consi dered
the inter se clainms fromfeeder posts on Septenber 13, 1993
and forwarded to the CGovernment the select list for approval
subject to the result in WP. No. 5744/86. One M. Awasth
who filed that wit petition has since been retired as Dy
Labour Oficer pursuant to the direction issued by the
Court, the <clainms of others for pronotion require to be
considered and finalised. W direct the Government to
finalise the list as recomended by the Public Service
Conmi ssion and then make pronotion to the substantive posts
according to Rules of all the persons recommended by the
Public Service Conmission within the quota prescribed under
the Rul es. The appeal is disposed of. No costs.




